SLP(C)... 3976 OF 2001

| TEM No. 21 Court No. 8 SECTI ON Xl

SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Cvil)...CC 3976/2001

(From the judgenent and order dated 12/01/2001 in CMAP 35983/ 99

of The HI GH COURT OF JUDI CATURE AT ALLAHABAD)

STATE OF U.P. & ORS. Petitioner (s)

VERSUS

MANI SHA DW VEDI & ANR. Respondent (s)
( Wth I.A No.1 - Appln(s). for c/delay in filing SLP )
( Wth Ofice Report )

Date : 10/07/2001 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE SYED SHAH MOHAMVED QUADRI
HON BLE MR JUSTI CE S. N. PHUKAN

For Petitioner (s) M. Avadh Bihari, Sr.adv.

M. Ashok K. Srivastava, Adv.

For Respondent (s)

UPON hearing counsel the Court nade the foll ow ng

ORDER
........ T I J
SP2

As the interimorder nerges with the final order which
i s under challenge, there is no del ay.

Issue notice limted to the question as to why the
order under chall enge should not be set aside and the case be
remanded to the High Court for disposal afresh in accordance
with [|aw Notice should also state that the nmatter may be
di sposed of at the notice stage itself.
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(S. Thapar) (Kanwal Si ngh) @@
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PS to Registrar Court Master @@
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